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BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE
TRIBUNAL, CALCUTTA BENCH

An Application Under Section 19 of the Administrative Tribunal Act, 1985
O.A. NoBSDﬁD?g‘omon;
BETWEEN .

Moumita Mondal, 'Daughter of Late
Ratan Chandra Mondal, aged about 32
'years, residing at C/o. Smt. Bani Das,
229, Pandopara Colony, 10 No. Gali
{Lane No.10), P.O. & District -
Jalpaiguri, PIN - 735101.

.."Applicant

-VERSUS-

1. Chief Postmaster Get_l_e.ral, West
Bengal Circle, Yogayog. Bhawan,

Kolkata - 700012,

2. Sr. Superinterident of Post
Offices, Jalpaigun Division,

Jalpaiguri, PIN - 735101,

3. Postmaster General, North

Bengal Region, Siliguri ~ 734001.
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4.  Assistant Director, Office of the
Postmaster General, North Bengali
Region, Siliguri- 734001; )

......... Responddnts
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

0.A. 350/001075/ 2017 Order dated: 18.12.2019

Coram: Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member

Moumita Mondal ... Applicant.
Versus
Union of India & Ors. ... Respondents.
For the applicént : Priyabrata Saha, Proxy Counsel
For the respondents : Mr.k.brasad, Counsel
ORDER (ORAL)

Bidisha Banerjee, Member (J):

| Heard Ld. Counsel for both the parties.
2, Applicant has preferred this O.A. to seek the following reliefs:

“I. An order directing the respondents, their agents,
subordinates and successors to cancel and/or set aside
impugned communication dated 21.09.2016 issued by the
respondent No.4 and forthwith grant compassionate
appointment to the applicant under the died-in-harness
category in any post commensurate with his educationa
qualification without any hindrance from any quarters.

Il. An order directing the respondents, their agents,
subordinates and successors to produce all records..............

1 CoStS..ourrannnn.

v. Ahy other order................”

3. Brief facts of the casle, as revealg from the record, are that the father of the
applicant, viz. Ratan Chandra Mondal, while working as PA(CO) in the office of

Postmaster Generél, North Bengal & Sikkim Region, Siliguri,. expired on
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'31.01.2009 leaving behind his widow, viz. Anjané Mondal, and two‘ u-nmarried
daugrrters, viz, Moumita Mondal (appliéant herein} and Rima Mondal. Applicant
preferred representatioh on 01.06.2009 seeking employment on compassionate
ground in relaxation of rvwormaIA rules. o.f, recruitment. After a reminder dated
06.05.2010, vide letter dated 20.05.2010 (Annexure-A/4) she was asked to submit
properly filled in form along with requisitg documents. After submission of
documenfs, her application was considered and, after many correspondences, the

same was rejected vide letter dated 21.09.2016 (Annexure-A/15} as under:

e v B e R, R R
No.SFBIRelax Apptt-18/2009. Dated at S 2015

.. i o, 5 5 7t A
ATA |

" Ratan Ghandira Mandal E£XPACO 0/0 The pMG.@sn,,
axpired on 21-91 90(}0 i

8- 2016 in PA!SA cadre against the earmarked vacancies for.th

not oe recommended by the Circle kelaxation wmmruae as B0 |
merit points, whereas the last recommended candidate has earned:68 merit pomts
i
However, this case will be placegl before the Clrcle'fReraxaﬂon Commrtte
© Meeting in PAISA cadre. against’thie-eat jacanc thh'}year 2016 A7
reconsideration, as and.when it-wilkbe. held

Yours faithfully,

T T &ﬁ' | -Northg-Beug,airRe_gi,an,
ROTE-734001 1 Siliguri-734001.

4. Further vide order dated 18.01.2018, the applicant was intimated as under:
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Kan u\[Umﬁ"d 1\"rmdel
5 Do Lt Kxai Ch. Mandad
Cio Sri i{tl):l[[d .

n.a bawn B\c Lane

No-SESA LLTA013 ¢ alh w0
o SF3N-02/2011 Doted ot Xolkata-12 the it-; U018

St Sanls . :
Jigert: sonisyemeni I :iadaaien o normai cules of recreiiment-Case oi Km, Moumita Mondal, Do i,

vngal, Ex-PACQ, O/t Tha BAG M8 & Sikkim Regian. died in harnoss @ 31-01-2004

Madan.

Fam directed & refer 3o above wid 10 inimate that, with the approvai of competent duthority and
1 compliance of the f)rdcr dated: 10-02-2016 passed by Hon'ble CA'T. Caloutts Bench in OA Na:
3504000572006 i the v ol Moumita Moncia: v U0 &0 Conorks :
3300009772016 in the mater of Moumita Mongai -vs- UOL &Ors @ Speaking order Dated: 0103
2056 was issugd intimating the then stus of vour cise of compissionate appotmment i PANSA
covite D ator e Aireetod Isv she o »
cathe. Later, ag direcied by the competeni authority RO, Siliguri iminaed you about ime.then stans

O3 YORD Crsy OF coimpussienate appointiest vide RO, fetrer SFBReI Appt GO

Jig,
N,

HECennechion Wik oty T e aniimete Al Veun case wns s s

ced betore e CRC mesting
Rald on Z700-2077 agains: e carmirkad viomicies for e vear 203017 B ot could not e
icommerded by the CRC =5 you had eamed 60 merit points, whercas the fast recommended

candidate <amed 64 merit pwuts in P:AVSA cadre. However it will againde. placed before. lhe next

b
CRC meeting against the carmarked vacancies for the yedr 20} ,-70/1»"2 for’ mnmuluranon as and
wirel i will by hend,

Enclo: Copy of the Speaking order zutoy: 01-63-2016

R RO etor dated: 21052015
Asstt. Director of ."ost;a!‘:‘igr_'\?jccs {Recte.!
5. At hearing, Ld. Counsel for the respondents submits that he is not in a
position to clarify whether in terms of letter dated 18.01.2018 the applicant’s
[ 8
case was placed before the CRC forfilling—wp the vacancy fer-the year 2017-18.
Accordingly, we dispose of this O.A. by directing the respondents to communicate
the decision of the said CRC to the applicant, if the matter was placed before the
said CRC, within a period of four weeks from the date of receipt of copy of this

order and placithe matter before the next CRC if nothing stands in the way. No
2

costs. , .
- ““_,___,.-_7__“—-— . "2

(Dr. Nandita Chatterjee) . {Bxdssha Bane/rjee)
Member (A) - Member (J)
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